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Attack on Dum  Dum Police Stations 

5119. SHRI SlTARAM KESRI: Will 
the Minister of HOME AFFAIRS be 
plcased to srate: 

(a) whether the attention of Gover.!-
mcnl has been drawn to the .. ttack on 
the Dum Dum Police Station by some 
miscreants resulting in the death of a 
Police Officer on the 10th March, 1970; 
and 

(b) if so, the steps Government pro-
pose to take to curb the activities of 
unsocial elements in different parts of 
the country and especially in West Ben-
gal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. S. RAMASWAMY): (a) 
and (b). Facts are being ascertained 
from the state government. 

Use of Hindi In Delhi High Court 

5120. SHRI KANWAR LAL 
GUPTA: 

SHRI BANSH NARAIN 
SINGH: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether Government propose to 
permit Hindi to be used in the Delhi 
High Court; and 

(b) if so, when? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FA.IRS' (SHRI VIDYA CHAUN' 
SHUK.LA) : (a') and (b). No ~ 
posal IS at present under consideration. 

According to the legal opinion it will 
be necessary to have a Par ia enta~ 
Legislation before Hindi can be permit-
ted to be used for proceedings in Delhi 
High Court. 

Expenditure litcurred ID Connectiou 
with p, M.'s Tour during the last Mid-

Term Elections 

5121. SHRI KANWAR LAL 
GUPTA: Will the Minister of HOME 
AFFAIRS be pleased to refer to the re-
ply given to Unstarred Question No. 
4571 on the 19th December, 1969 re-
garding the expenditure incurred in 
connection with the Prime Minister's 
lOurs during the last Mid-term Elections 
and state: 

(a) whether Government have since 
collected the required information; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. s. RAMASWAMY): (a) 
and (b). A statemcnt hased on the in-
formation received from the State Gov-
ernments i~ laid on the Table of the 
House. [Placed ill Library. See No. L T-
3088170.1 

Arrest of Pakistani Saboteurs In Jammu 
and Kashmir 

5122. SHRI BABURAO PATEL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the names of the Pakista:ti saho-
teurs who were arrested recently on the 
border area of Ramgarh in the Jammu-
Sialkot sector and the nature of mate-
rial seized from them; 

(b) whether it is a fact that some 
of the material was given to them "y 
the "Kashmir Staff" officials and one 
Bashir Ahmed and, if so, the names of 
suspected officials who were accom-
plices; 

(c) the reasons why "K.ashmir Staff", 
the agency set up by Pakistan, is allow-
ed to operate in Jammu and Kashmir 
without let or hindrance; and 

(d) whether it is a fact that Bashir 
Ahmed escaped from the custody of 
Jammu Police seven years ago? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-· 
FAIRS (SJlRI ~  CIIARAN 
SHUKLA)·: (a) Accordin, to tile infor-. 
mation received from the Government 




